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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0,A.No.2789/2001

Hoii'ble Shrl Shaxiker Raju, Member!J)

Thursday, Lhis Lhe 16Lh day of May, 2002

S.K,Baj aj
s/o LaLe Shrl Chander Bhaii
a^ed about 52 yeaz's
working as Asstt. Project
Orricer Central Social Welfare Board
SaiuaJ Kalyan Bhawan

B-12, Institutional Area
New Delhi ~ 110 016
r/o 4D/44 Old Rajinder Nagar
New Delhi - 110 060. ... Applicant

(By Advocate; Shri T.D.Yadav, proxy of Shri
P.L.Miiuroth)

Vs.

1, The Chairman
Central Social Welfare Board
SaiiiaJ Kayan Bhawan
B-12 Institutional Area

New Delhi - 110 016.

2. The Executive Director
Central Social Welfare Board
SamaJ Kayan Bhawan
B-12 Institutional Area

New Delhi - 110 016. ... Respondents

(By Advocate; Shri Arun BhardwaJ, through Shri Pradeep
Dahiya)

ORDER (Oral)

By Shanker Raju, M(J);
In view of the avex-iuents of the applicant in

theix" x/ejoindex" ixi Pax'a 4.6 that th'Jugh the applicant

is not entitlexi fox- any Noxi-productivity Lixiked Bonus

but is exititled for ad hoc bxixixts as per the Govt, of

Ixidia's ixistruetioxis anxi having x-egax-fl to the prayer

made, ixi this OA, fox- payjuexit of Nfui-px-f.>'lux;tivity

Lixxked Bonus, the px-esexit OA is not maixitaixxable.

2, Howe vex-, having x-egax-»i to the intex-est of

justice, a,xid as appax-exit fx-om the x-espoxixiexi ts' x-eply

whereixi they have admitted that ins ti-uctifjiis provide

to the employees of CSW Boax-il clearly stipxtlates that



Lhe eiuployeea are not eiiLiLled for Non-producLivily

liiiiked Bonus buL are eligible for ad hoc bonus or

non-PLB bonus as per Lhe norms of Lhe MinisLry of

Finance and Lhe GovL, of India's order daLed

20.4,1998.

3. In view of Lhe above, Lhe presenL OA is

disposed of wiLh a direcLion Lo Lhe applicanL Lo make

a  represeiiLaLion Lo Lhe respondenLs wiLhin one luonLh

from Loday, Lhe same will be considered by Lhe

respondenLs in view of Lheir aforesLaLed sLaLemenL and

LhereafLer Lhey shall pass a deLailed and speaking

order wiLhin four weeks from Lhe dale of receipt, of a

copy of Lhe represeiiLaLion from Lhe applicanL.

4. The OA is disposed of accordingly. No

cosLs.

s.
(Shanker Raju)

Member(J)
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